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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYOERABAD.

Q;“:NU& 22&[22 DAIE_QE_QEQEE:_Q:Z:ZQQQ_
BETWEEN: =
G?U?Appa Raa? :;:Appllcant%

an d

i

1% The Dsyslopment Commissionsr(H),
0/o the Development Commissionar
(Handicrafts), New Delhi,

23 The Director (SR),
0/o the Development Commissioner
(Handicrafts), Shastri Bhavan, e
II Floor, 26 Haddows Road, Chennai?d

...Respondsntsﬁ

COUNSEL FOR THE APPLICANT : MR.K.SUDHAKAR REDDY
COUNSEL FOR THE RESPONDENTS: MR,.P.PHALGUNA RAD,ADDL.CGSC.

CORAM:

HON'BLE MR.JUSTICE D.H.NASIR : VICE=CHAIRMAN

T S B A

Heard the learned Counssl Mr?bT$udhakan Reddy for
the applicant and Nrﬁﬁamana for ﬂr?ﬂﬁphalggna Reo, learned

standing counsl for the Respordents’.’ Reply not Piled:

2?‘5 This Oh.'ﬁ‘A‘ii_is filed for obtaining a direction from
the Tribunal to be issued to respondsnt authoritiss to
considar the applicant Por compassionate appointment in
the office of the respondents in any suitable post as

per his qualifications, if the applicant otherwise fulfils
the eligibility critiria?

3. The applicant's father late Shri G,Nagallngeshuara

Rao vorked as Master Lraftsman in Hend Block Printing

contd..




s -

..
-

-2-

Training Centre since 1979 at Kodur till 1984 on a
regular basis and subseguently he uorked at karimnagar
on consolidated wages at Hand Block printing Training
Centre, Karimnagar and also run ATS for three batches
till Jume, 19957 In 1996 the applicent’s Pather filad
8 casa for appointment as Master Craftsman in any gf
the Hand Block Printing Training Centres on regular
basis Housver, before the dispo sl of thse case the
applicant's father expired gn 15=-7-1997 on account of

Tuberculosis at Rajahmundryg

43 It appsars from the submissions mads by the rival
parties as well as on perusal of material papars that the
rgprssentatipn-dtf_5-11-98 has besen made to the ODirector(SR),
0/0 the Development Commissioner (Handicrafts),Shastri

Bhavan, Haddows Road, Channai? Howaver, the same was not
disposed of for a long time and therefore it bescame necessary

for the applicent to file the present DA for obtaining the

T3

directions as statsd abovecri

53 I believe that the ends of justice will be served

Cif the Raspnncbntprgi is directed to consider the applicant's

casa gympathetically and to decide the same within 2 months
from the date of receipt of copy of this order. Order

accordingly?

Thus, the 0.AY .is accordingly disposed of. No costs.i

-

(Justice D.H,Nasir)

Vica-Chairman ‘
Dated:4th Fabi, 2000
"'SA" ( Dictated in the Opan Court) 2
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